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ORDER 

We have heard the id. counsels for both sides regarding 

the Miscellaneous application bearing No.M.A.506/99. Ld counsel, 

Mr. S.K. Dutta appearing on behalf of the applicant in the 

M.A. has submitted that the applicant, Manoj Kuar(in M.A.) 

shoud be added as an intervener in this case as he has been 

selected and exnpanelled for the post in question and the said 

panebdated 11. 12.97 is being challenged before this Tribunal. 

Ld. counsel, Mr. D.C. Sinha who appears for the original applicants 

in this case, has submitted that the applicantin M.A.) has 

no locus standi to appear as intervener in this matter. 

2. 	Onsidering the aforesaid circnstances, we do not find 

any impediment to allow the applicant in this M.Ae to be an 

intervener in this matter. Accordingly, the prayer made by 

id. counsel, Mr. Dutta is allowed. 	The applicant, Manoj Kunar 

is allowed to be an intervener without making him party-

respondent in this case. Thus the M.A. is disposed of without 

I any cost. 


